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1N THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH
AT HYDERABAD.
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Contempt Petition 129/95 in
0.h. 427/94,

(A3 PER HON'BLE SHRI JUSTICE‘M.G.CHAUDHARI,VICE-CHAIRMAN.)
Date: August 23,199%.

Between:
R. Kanakaiabh. .o .. Applicang.

and

K. Manohar Rao, Gemeral Manager,
South Centrsl Railway,
Secunderabad & two others. Hespondents.,

counsel for the Applicant. . grj v.purga brassda Rao

Counsel for the Respondents: Sri V.Rajeswara Rao, Addl.
Standing counsel for the

Respondents.

CORAM:

HON'BLE SHRI JUSTICE M.G.CHAUDHARL, VICE-CHAIRMANKZ

HON'BLE SHRI R.RANGARAJAN,MEMBER (a).

QRDER,

Ccounsel for the appliceant absent; Mr. V.

Rajeswara Rao, Additional Stanéing counsel for the
Respordents. ' The additional reply statement has -

already been filed,

, 2. The applicant complains in the petition
that the respondents have not complied with the Order
in the C.A,, dated 31-10-1994 inasmugh as even after

a long lapse of time they have not informed him

sbout the reasult or the progress of the investigation

‘ \$}ﬁii//7 L//'dirgctcd in the Original order and consequant e steps
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proposed to be tak3554'

3. The appl;éamt had filed the 0.A., on_thd
ground that Respondent No.4, S.V.Narzyana Rao was wrongly
promoted to the poét of Chief Train Ex;miner on @
reserved posé on the assumptioh that he bélonged'to ‘
Scheduled Caste community but that the ¢,ste gertifi=-
cate proguced by the 4th Respondent and a@tgi:g§ the
Respondents was bogus. It was his cése that
eonsequently the promotion of Responden£ No.4 wps
liabié.to be cancelled and insfeaé he himself was
entitled to be promoted to that post. Sinee the
applicant had already retires from-servicé he prayed

for notional benefit of that prométion.

4., It was directed by-the Judgment that the
action being‘taken'by the respondents upon . the eomplaint
.oF the applicant tb determine whether the 4th Respondert
actually belongslto Schedgled Caste or not whiegh was
in progress shOuié be completed and final decision

taken within a period of four months from the date of

| communiceation of the Créder. Thereafter interim

direztions were giveﬁ from time to time.to_@omplete'
the investigation. .Now it has been stated in the
additional reply filed by the Respondsnts that the
Collector(Coﬁposite Hyderabad Disfrict)Hyéerabad PE.,

has completes Ehe enjuiry and has helé that the e.8te

o

BN



3

ATy

-
w
.

certificate that was issued to Responrdent No.4 as

holds -
be longing_to Seheduled Caste was genuine end/kxdis good.-V4oab

MMWM 796 -

-Aeting on that report, the reSDonaents have 1nform@d'

the applieémt'on 8+8=199¢ that in view of the decision
of the Collector on the genuineness of the Caste

Certificate of Respondent No.4 his prayer for promotion

'to the post of Chief Train Examiner does not arise,

5., Since the ﬁireétions in the ériéinal.

Qrder have Deen eomplied with there ariées no gquestion
of taking acﬁion in contempt. Hence the édﬁtémpt
petition is €ismissed, _If the épplicant is Still
aggrievedéiithlthé decision=of the Restpégnts“ ‘ .:, s
communicated on 8—8—1996; it is for him.tolpﬁfsue S
such remedies as may be available to\ﬁ£ﬁ-iﬁ accoréanae

PYRS " & o

with the rules zné the present Oréer will not
K . N 0

preelude him from‘doing S0.

6.'Th¢ eontempt petition is accoréingly

dlsmlssed No costs
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R « RANGARAJAN M.G. CHAUD%ARI,J
Member (A) Vlee~Chalrman. ,
Date: August 23,1996, - \
Pronounced in open Court. .
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